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tl:‘.llcrelnnt Shipping Act,
1

(i) A statement showing reasons
for delay in laying the above
Notification. [Placed in Lib-
rary. See No. LT-1186/67].

(2) A copy of the Annual Report
of the Mugal line Limited,
Bombay for the year ended
31st December, 1066, along
with the Audited Accounts
and comments of the Com-
ptroller and Auditor General
thereon, under sub-section (1)
of section 618A of the Com-
panies Act, 1956, [Placed in
Library, See No. LT-1167/
.

Rerorr or CommrTrZz or M/Ps. oN
XpucAaTioN (1967)—NaTIONAL PoLIcy
oN EDUCATION

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Asad): On behalf of Dr. Triguna Sen,
I beg to lay on the Table a copy of
the Report of the Committee of Mem-
bers of Parliament on Education (1967)
—National Policy on Education.
[Placed in Library. See No. LT-1168/
671.

Shri Vasudevan Nair (Peermade):
I hope we are having a discussion on
this report.

Mr. Speaker: I shall see. That is a
separate thing.

NOTIFICATIONS UNDER INDIAN TELEGRAPH
Acr AND INDIAN WIREIESS
TRLEGRAPHY ACT

The Minister of State in the De-
partments of Parliamentary Affairs
and Commaunications (Shri §. K, Guj-
wal): I beg to lay on the Table—

(1) A copy each of the following No-
tifications under sub-section (5) of
section 7 of the Indian Telegrph Act.
1885:—

(i) The Licensing of Wireless Re-
(Amend-

in Natideation No. GSR. T2
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in Gasette of India dated the
27th May, 1067, .

(ii) The Commercial Broadcast
Recelved Licensing (Dealers)
Rules, 1087, published in
Notification No. G.5.R. 7718 in
Gazette of India dated the
27th May, 1067. ([Placed in
Library, See No. LT-1170/
671.

(2) A copy each of the following

Notifications under sub-section (4) of
gection 10 of the Indian Wireless Tele-
‘nphy Act, 1933:—

(i) The Indian Wireless Tele-
graphy (Possession) Amend-
ment Rules, 1987, published
in notification No. G.8.R. T4
i Reepttoc i Tniline ntosh “bte
27th May, 1967.

(if) The Indian Wireless Telegra-
phy (Possession) Second Am-
endment Rules, 1967, publish-
ed in Notification No. G.8.R.
932 in Gazette of India dated
the 17th June, 1867. [Placed
in Library. See No, LT-1171/
67].

yNormricaTion UNDER Moror VrHICLES

¢y of Transport and Shipping (Shri
phakt Darshan): I beg to lay on the
fable—

(i1) A copy of th Delhi Motor
Vehicles (1st Amendment)
Rules, 1986, published in
Notification No. F. 12 (76)/60
86-PR(T) in Delbi Gazette
dated the 24th March, 1968,
under sub-section (3) of sec-
tion 133 of the Motor Vehi-
cles Act, 1939,

(3) A statement ghowing reasons
for delay in laying the above
Notification. [Placed in Lib-
rary. No, LT-1172/67].

1408 hre,
¢OMMITTEE ON PRIVATE MEM-
SERS’ BILLS AND RESOLUTIONS
Texrn REFoR?
Shri Khafilkay (Khed): I beg
Mmmm_mdmow



